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No. 544] NEW DELHI, WEDNESDAY,  JUNE  28,  2017/ASADHA  7,  1939 

वित्‍त‍ंत् रालय ‍ 

(ररालजस्‍ि‍विाराल) ‍ 

अविसचूनराल‍ 

नई‍दिल्‍यी  28‍जून,‍2017 

सत.‍25/2017-सींराल-शलु्क‍ 

सराल.कराल.वन.‍ 665(अ .—कें द्री ‍ सरकरालर,‍ कररालिरालन‍ विवि‍ (सतशोिन ‍ अविवन ं,‍ 2017‍ (2017‍ कराल‍ 18 ‍  की 

िरालरराल‍1‍की‍उपिरालरराल‍(2 ‍द्वरालरराल‍प्रित्‍त‍शवत‍त क‍कराल‍प्र ो)‍करतह‍ए ,‍1‍जुयरालई,‍2017‍को‍उस‍तरालरीख‍कह ‍रूप‍ंें‍वन त‍करती‍

ह,ै‍वजसको‍उत‍त‍अविवन ं‍कह ‍साी‍उप तंि‍प्रितत्‍त‍हक)ह‍ ‍ 

[फराल.‍सत.‍ स-354/39/2017-टीआर ]ू‍ 

ंोवहत‍वतिरालरी, अिर‍सवचि 

MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION  

New Delhi, the 28th June, 2017 

No. 25/2017-Customs 

G.S.R. 665(E).—In exercise of the powers conferred by sub-section (2) of section 1 of  the Taxation Laws 

(Amendment) Act, 2017 (18 of 2017), the Central Government hereby appoints the 1st day of July, 2017 as the date on 

which all the provisions of the said Act shall come into force.  

[F. No. 354/39/2017-TRU] 

MOHIT TEWARI, Under Secy. 

3966 GI/2017 

Uploaded by Dte. of Printing at  Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. 


		2017-06-28T18:17:39+0530
	RAKESH SUKUL




